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IN THE CENTRAL nOMINISTRATIVE TRIBUNAL

PRINCIPAL ‘BENGH
NEW DELHI,

0.A. No, 1931/96 Date of.decisinn 16.9,96 :

Hon'bls Smt,Lakshmi Swaminathan, Membar (J)

Shri P.L,Cheudhary,

ARCP(retired)
Delhi Police C _
R/o. House No.,D-73, . .
Shakarpur Extn.,Delhi., i

. ) ®o App
(By Advocatse Shri Pramod Bisht)

Y,VS s, .

1« The Deputy”Contfoller
GPF Cell, 01d Sectt,,
Delhi. '

2. The Conmissioner of Police,
Delhi Police, Police Heaquarters,
I.P.Estg@@} MSO Bldg,Ney Oslhi,

3. The Govt,of NGT Delhj through
Home Secretary, SyShamnath Marg,
Delhio

L%

ORDER (ORAL)

licant

oo Ra;bondents;

(Hon'ble Smt.Lakshmi Swaminathan, Member (3)

2. The giplicant who has retired as Assistant Commissisner .

of Police with the respondents in March, 1992 is aggrisved

in this regard,

-
',m.‘ !.-:,4.

3, . Leérnedncounsel»fbr the applicant submits that he
- = é,, ‘ v . . ’ )
would be satisfied iﬁ(direction is given to the
respondents tg dispose of hisg Tepresentation, Learned

CGoungel, houwsever,

to the,represantation have not begn filed in this 0.4, but

_Undertakas to SUpply the same to the réspondenta.




4, In the above facts and CircumstancesAoF the"éase,

this OA is dispomd of at the admission stage with the

following diresctionsgs-

(1) The applicant May submit fresh copy of the
Tepresentation dated 7.6,95 together with 411
snclosures tg the Tespondents within 5 périod
of 10 days from today. The réspondents'shall on
receipt dF the same, if it has not already-been
disposéd of, traatingAthis Ba aléo as a part of
the‘representation,'dispose of that representation

by a dstailed, regsoned and Speaking order,
Within a periad of thres months from the date of
its :receipt, If any amount is found dug ) as

| Claimsed by the applicant, the same may also be

‘Paid to him immediately, | \

O0.A. is disposed of as above, .
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’évg,b(z ST (“"/é//
(Smt.Lakshmi Suaminathan)
"Member (3J)
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